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(a) whether loans had been granted during the last few
years to major steel producing Industrial Houses from the
Steel Development Fund;

(b) if so, the details of outstanding loan, by the end of
March, 1996;

(c) whether the Government has fixed a time-limit for
the repayment of loan;

(d) if so, the details thereof; and

(e) the amount of grants released and loans granted by
the Government during the last three years from Steel
Development Fund, for the purpose of research and
development of Steel?

THE MINISTER OF STEEL AND MINISTER OF MINES
(SHRI BIRENDRA PRASAD BAISHYA): (a) During the last
few years loans have been granted from Steel Development

Fund to the Steel Authority of India Limited, Tata Iron and -

Steel Company Limited, Rashtriya Ispat Nigam Limited and
Indian Iron and Steel Company Limited.

(b) The details of loan outstanding, as on 31st March,
1996, are as under:

Steel Producers Loan Outstanding

(Rs. in Crores)

SAIL 4675.51
TISCO 884.29
IISCO 44.68
Total 5604.48

(c) & (d). As per the decision of the Steel Development
Fund Managing Committee, repayment of loan has to be
completed within 12 years from the date of release/
disbursement of loan.

(e) A grant of Rs. 50 lakhs has been released during the
last three years for Research and Development in the steel
sector. '

[English]
Satellite Channels for Primary Standard

* 396. KUMARI FRIDA TOPNO: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) whether some satellite channels are being utilized to
telecast lessons of primary school standard for villagers;
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(b) if so, the details thereof and the number of such
programmes telecast during each of the last three years; and

(c) the languages in which these programmes are telecast
and the States being benefited by these programmes?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI C.M.
IBRAHIM): (a) to (c). Though there is no exclusive telecast of
primary school standard lessons for villagers from satellite
channels of Doordarshan, Educational programmes produced
by Central Institute of Educational Technology (CIET) and
State Institutes of Educational Technology, which are mainly
enrichment programmes for children of age groups of 5 to 11
years and 9 to 11 years, are being telecast through different
regional language services of Doordarshan terrestrially as
given below:

Programme Language Region Covered

CIET Hindi UP, HP, Bihar, MP,

(Delhi) Haryana, Punjab, Delhi,
Rajasthan, Andaman & Nicobar
Islands

SIETs

(i) Ahmedabad Guijarati Guijarat

(ii) Bhubaneshwar Oriya Orissa

(iii) Hyderabad Telegu Andhra Pradesh
(iv) Pune Marathi Maharashtra
[Translation]

Telephone Facilities to Block Development
Headquarters

*397. SHRI MAHENDRA KARMA : Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the policy of the Government for linking block
headquarters with telephone facility;

(b) the time since when the above policy is in force;

(c) the number of block headquarters which have not
been provided with telephone facility so far, in Madhya

- Pradesh, district-wise; and

(d) the time by which the above headquarters are likely
to be provided telephone facility?
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THE MINISTER OF COMMUNICATIONS (SHRI BENI
PRASAD VARMA) : (a) and (b). There is no separate policy
for linking block headquarters with telephone facility. The
National Telecom Policy, 1994 envisages provision of public
telephone facility to all the villages. By this, block headquarters
would also get covered.

(c) and (d). All the 459 Block Headquarters in Madhya
Pradesh have already been covered with such facility.

Hindustan Vegetable Oils Corporation Ltd.

*398. SHRI RAMASHRAY PRASAD SINGH : Will the
Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether bilateral agreement regarding the revision
of pay scales has been signed between Employees Union
and Management of the Hindustan Vegetable Oils Corporation
Ltd. in January, 1996;

(b) if so, the details thereof;

(c) whether the above agreement has been implemented;
(d) if so, when;

(e) if not, the reasons for delay in this regard; and

(f) the steps taken/proposed to be taken by the
Government to ensure the implementation of the above
agreement?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV): (a)
to (f). A conditional wage agreement regarding the revision
of pay scales w.e.f. 1.1.93 in Hindustan Vegetables Oils
Corporation (HVOC) was initialled between the workmen and
a negotiating committee of HVOC in January, 1996. The main
features are:

(1) Perquisites already withdrawn of frczen by HVOC
would not be restored until such time as HVOC is
able to bear extra expenditure.

(2) Arrears on account of wage revision for the period
from 1.1.93 to 31.12.95 would be deferred for the
present.

(3) The staff strength would be reduced at the rate of
2% per annum.

(4) Minimum basic pay of the lowest paid employee to
be fixed at Rs. 2,100 per month as on 1.1.93.

The Board of HVOC, in its meeting on 27.3.96 considered
the draft wage agreement and decided to determine financial
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implications of wage revision and extent of financial assistance
required for payment of revised wages and to send to the
Administrative Ministry.

Meanwhile the Board of HVOC in its meeting dated
22.5.96 also resolved by a majority decision that on the basis
of financial position of 1995-96 reference is required to be
made to BIFR and accordirgly a preliminary reference has
been made to BIFR. Information is being collected for making
a formal reference to BIFR.

The proposal has been examined by the Government in
the light of standing orders of Department of Public
Enterprises and sent to integrated finance division (IFD) ot
the Ministry. IFD after examining the proposal had advised to
keep the wage revision proposal in abeyance till such time as
a fina! decision is available.

[English]
Delay in finalisation of Catering Contract

*399. DR. M. JAGANNATH : Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether Air India has been incurring extra expenditure
due to delay in finalisation of a catering contract as reported
in ‘Indian Express’ dated August 1, 1996;

(b) if so, the facts and details thereof;
(c) the amount of loss incurred in this regard; and
(d) the remedial measures taken/proposed to be taken?

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI C.M.
IBRAHIM) : (a) to (c). Due to procedural delays in finalising
the catering contract for the period from 1st August, 1990 to
31st March, 1993 with Tokyo Flight Kitchen, Air India incurred
a loss of Rs. 127.67 lakhs.

(d) Vigilance enquiry has been instituted by Air India to
fix responsibility in the matter. The Catering Committee of

Air India has also been advised to take timely action in
finalising all catering contracts.

Air Service to State Capitals

*400. SHRI PRAMOD MAHAJAN: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) the State capitals which have not yet been connected
with National capital by Air; and

(b) the steps taken to connect them by air?



